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C.C.E. MEERUT II Appellant
Vs
M/S DEWAN SUGAR LTD. Respondent
1 am directed to transmit herewith a certified copy of Final order No. 588 / 2011-SM[BR] dated 25.8.2011
passed by the Tribunal under Section 35.C(1)of Central Excises Act, 1944 \Q)\z/
Assistant Registrar
(SM Appeal Branch)
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* Excise Appeal No. 2691 of 2009(SM)

CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
west Block No. 2, R.K. Puram, NEW DELHI

COURT No. 11

COURE 22> ==

Excise Appeal No. 2691 of 2009(SM)

[Arising out of Order—In-Appeal No.174(A)/CE/MRT—II/2009, dated
25.05.2009 issued by CCE, Meerut-111.

Date of Hearing / Decision : 25.08.2011

For approval and signature:
Hon'ble Mr. D.N.Panda, Judicial Member
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CCE, Meerut-11 Appellant
Versus
M/s Dewan Sugar Ltd. Respondent

Coram: Hon'ble Mr. D.N.Panda, Judicial Member

Present for the Appellant - Shri Anil Khanna, DR
Present for Respondent - Shri Hemant Bajaj, Advocate
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A \"Q/Q Order No. L Q%[?@N J(Y)D%Bt{d .

Per D.N. Panda:

Preliminarily this appeal appears to be not maintainable for
the reason that there is No review order of the Committee of

Commissioner and merely an authorization appears on record




Excise Appeal No. 2691 of 2009(SM)

authorizing the joint/Additional Commissioner to file the appeal.
Mandate of the statute is to record the reason to exhibit
application of mind of the Committee as to whether the order
appeal@(is legal and proper. Such an essentiality of law being
given go bye, following judgement of Hon'ble High Court of
Gujarat in the case of CCE Vvs. Shree Ganesh Dyeing & Painting
Works reported in 2008(232)ELT775 and in the case of CCE,
Delhi-1I1 vs. B.E.Office Automation Products Pvt. Ltd. Reported in
2010(249)ELT24, appeal of Revenue is dismissed not being
maintainable.

(Dictated and pronounced in the Open Court)

(D.N.Panda)
judicial Member
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